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The following Ordinance promulgated by the Govemor of Kerala on the 6th day of July, 2019
.is hereby published for general information,

By order of the 'Govemor,'

. VUAYAKUMAR.T.,
Special Secretary (Law).

This is a digitally signed Gmm
Authenticity may be verified through https://compose kerala gov.in/

SI2797/2018



ORDINANCE No. 34 OF 2019 -

THE UNIVERSITY LAWS (AMENDMENT) ORDINANCE, 2019

Promulgated by the Governor of Kerala in the Seventicth Year of the Republic of India.
AN '

ORDINANCE .

further to amend the Kerala University Act, 1974, the Calicut University Act, 1975, the Mahatma Gandhi
University Act, 1985, the Sree Sankaracharya University of Sanskrit Act, 1994, the Kannur
University Act, 1996 and the National University of Advanced Legal Studies Act, 2005,

Preamble.—WHEREAs, the University Laws (Amendment) Ordinance, 2019 (21 of 2019) was
promulgated by the Governor of Kerala on the 6th day of March, 2019;

AND WHEREAS, 2 Bill to replace the said Ordinance by an Act of the State Legislature was
published as Bill No. 200 of the Fourteenth Kerala Legislative Assembly and the same could not be
introduced in, and passed by, the Legislati\;e Assembly of the State of Kerala during its session which
commenced on the 27th day of M'ay, 2019 and ended on the 4th day of July, 2019;

AND WHEREAS, under sub-clause (a) of clause (2) of Article 213 of the Constitution of India, the
said Ordinance will cease to operate on the 8th day of July, 2019;

AND WHEREAS, difficulties will arise if the provisions of the said Ordinance are not kept alive
with certain modifications;

AND WH_EREAS, the Legislative Assembly of the State of Kerala is not in session and the
- Govemnor of Kerala is satisfied that circumstances exist which render it necessary for him to take
immediate action; '

NOw, THEREFORE, in exercise of the powers conferred by clause (1) of Article 213 of the
Constitution of India, the Governor of Kerala is pieased to promulgate the following Ordinance: —

1. Shoﬁ tile and commencement—(1) This Ordinance may be called the University Laws
{Amendment) Ordinance, 2019. '

(2) It shall be deemed to have come into force on the 6th day of March, 2019.
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2. Acts 17 of 1974, 5 of 1975, 12 of 1985, 5 of 1994, 22 of 1996 and 27 of 2005I to be
temporarily amended —During the period of operation 9f this Ordinance, the Kerala University Act, 1974
(17 of 1974), the Calicut University Act, 1975 (5 of 1975), the Mahatma Gandbhi University Act, 1985 (12
of 1985), the Sree Sankaracharya University of Sanskrit Act, 1994 (5 of 1994), the Kannur University
Act, 1996 (22 of 1996) and the National University of Advanoed Legal Studies Act, 2005 (27 of 2005)
shall have effect subject to the amendments specified in sections 310 8.

3. Amendment of Act 17 of 1974.— In the Kerala University Act, 1974 (17 of 1974)—

(@) in section 12, for sub-section (1), the following sub-sections shall be substituted,
namely:— | ’

“(1) The Registrar shali be a whole-time- salaried officer of the University and shall be
appointed by the Syndicate for a period of four years from the date on which he enters upon his office or
till he completes the age of fifty-six years, whichever is earlier and on such terms and eondftiong as may
be prescribed by the Statutes, | ‘

(1A) The person appointed as Registrar shall be eligible for re-appointment for one more
period subject to the provisions in sub-section (1).;

-

(b) in section I3, for sub-section (), the following sub-sections shall be substituted,

namely:—

“(1) The Controiler of Examinations shall be a whole-time salaried officer of the
University and shall be appointed by the Syndicate for a period of four years from the date on which he
enters upon his office or till he completes the age of ﬁfty-sii years, whichever is earlier and on such terms
- and conditions as may be prescribed by the Statutes. '

(1A) The person appointed as Controller of Exammauons shall be ellglble for
re-appointment for one more period subject to the provisions in sub-section (1).";

{c)in sectib_n 14, for sub-section (l_),'the following sub-sections shall be substituted,

namely:—

“(1) The Finance Officer shall be a whole-time salaried officer of the University and
shall be appointed by the Syndicate for a period of four years from the date on which he enters upon his |
‘office or till he combletes’ the age of fifty-six years, whichever is earlier and on such terms and conditions
as may be prescribed by the Statutes.
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(1A) The person appointed as Finance Officer shall be eligible for re-appointment
for one more period subject to the provisions in sub-section (1)."..

4, Amendment of Act 5 of 1975.— In the Calicut University Act, 1975 {5 of 1975),—;
(a) in section 12, for sub-section (1), the fo']lowing sub-sections shall be substituted,
‘namely:—

“{1) _The Registrar shall be a whole-time salaried officer of the University and shall

_be .appointed by the Syndicate for a périod of four years from the date on which he enters upon his

office or till he completes the age of fifty-six years, whichever is earlier and on such terms and
conditions as may be prescnbed by the Statutes

* (1A) The person appointed as Registrar shall be eligible for re-appointment for one
more period subject to the provisions in sub-section (1).”; _

(b) in section 13, for sub-section (1), the following sub-sections shall be substituted,
namely:— - '

“(1) The Controller of Examinations shall be a whole-time sataried officer of the
University and shall be appointed by the Syndicate for a period of four years from the date on
which he enters upon his office or till he completes the age of fifty-six years, whichever is earller

and on such terms and condltzons as may be prescribed by the Statutes.

(1A) The person appointed as Controller of Examinations sha)l be eligible for
re-appointment for one more period subject to the provisiohs in sub-section (1).™;

(¢) in section 14, for sub-section (1), the following sub-sections shall be substituted,
namely:— ' '

“(1) The Finance Officer shall be a wﬁoie—time salaried officer of the University
and shall be appointed 'by the Syndicate for a period of four years from the date on which he enters
wpon his office or till he completes the age of fifty-six years, whlchever is earlier and on such terms
and conditions as may be prescribed by the Statutes.

(1A) The person appointed as Finance Officer shall be eligible for re-appoinment
for one more period subject to the provisions in sub-section (1).”.

.
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3. Amendment of Act 12 of 1985.— In the Mahatma Gandhi University Act, 1985 (12 of 1985),—

(a) in section 12, for sub-section ( l'), the following sub-sections shall be substituted,
namely:_— '

- *(1) The Syndicate shall appoint a person selected by the Government from among
a panel conuumng the names of three persons furnished to the Government by a Selection Commitice
appointed by the Syndicate consisting of threc members headed by the V:ce-Chancellor. as the Registrar
" of the University for a period of four years from the date on which he enters upon his office or fill he
completes the age of ﬁfty-stx years, whichever is earlier and on such terms and oondmons as may be
prescribed by the Statutes,

' (LA) The person appointed as Registrar shall be eligible for re-appointment for one
more period subject to the provisions in sub-section (1).™; '

{b) in section 13, for sub-section (I); the following sub-sections shall be substituted,

namely:-—é

“(1) The Syndicate shall appoint a person selected by the Government from among
a panel containing the names of three persons fumished to the Government by a Selection Committee
appointed by the Syndicate, consisting of three members headed by the Vice-Chancellor, as the Controller
of Examinations of the University for a period of four years from the date on which he enters wpon his
office or till he completes the age of fifty-six years, whichever is earlier and on such terms and oondifions
as may be prescnhed by the Statutes, )

(1A) The person appomted as Contmller of Examinations shall be eligible for
re-appointment for one more period SI._IbJeCt to the provisions in sub-_sectlon A

(c) in section 14, for sub-section (1), the following sub-sections shall be substituted,

namely:—

“(1) The Syndicate shall appoint a person selected by the Government from among
a panel containing the names of three persons furnished to the Government by a Selection Committee
appointed by the Syndicate, consisting of three members headed by the Vice-Chancellor, as the Finance
Officer of the University for a period of four years from the date on which he enters upon his office or till
he complews the age of fifty-six years, wh:chever is earfier and on such terms and oondmons as may be
prescribed by the Statutes,
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(1A) The person appointed as Finance Officer shail be eligible for re-appointment
for one more period subject to the provisions i sub-section (1).”.

N

6. Amendment of Act 5 of 1994.—In the Sree Sankaracharya University of Sanskrit Act, 1994
(5 of 1994)—

(a) in section 23, after item {iii), the fol lowing items shall be inserted, namely:—
“(iiia) the Controller of Examinations;
(iiib) the Finance Officer;™;

(b} in section 28, for sub-section (1), the following sub-sectionis shall be substituted,

namely:—

“*(1) The Reglstrar shall be a whole-time salaried officer of the University and shal!
be appomted by the Syndicate for a period of four years from the date on which he enters upon his office
or till he completes the age of fifty-six years, whichever is earlier and on such terms and conditions as
may be prescribed by the Statutes. '

(1A) The person appointed as Registrar shall be eligible for re-appointment for one

more periad subject to the provisions in sub-section (1).”;
(c) after section 28, the follo@ing sections shall bé.inserted, namely:—

“28 A. The Controller of FExaminations—(1) The Controiler of Examinations shall
be a whole-time salaried officer of the University and shall be appointéd by the Syndit:ate for a period of
four years from the date on which he enters upon his office or till he completes the age of fifty-six years,

~ whichever is earlier and in such manner as may be prescribed by the Statutes.

{2) The person appointed as Controller of Examinations shall be ehglbie for
re-appointment for one more period subject to the pmv:smns in sub-section (1).

(3) The qualifications for, and the salary and allowances payable to the

Controller of Examinations shall be such as may be prescribed by the Statutes.
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28 B. The Finance Officer.—(1) The Finance Officer shall be a whole-time
salaned officer of the University and shall be appomted by the Syndicate for a period of four years from
the date on which he enters upon hls office or till he completes the age of fifty-six years, whichever is
earlier and in such manner as may be prescribed by the Statutes.

. (2) The person appointed as Finance Officer shall be eligible for re-appointment
for one more period subject to the provisions in sub-section (1). '

(3) The qualifications for, and the salary and allowances payable to the Finance
Officer shall be such as may be prescribed by the Statutes.”,

7. Amendmem of Act 22 of 1996.—In the Kannur University Act, 1996 (22 of 1996),—

(a) in section 14, for sub-scction (1), the following sub-sections shall be substituted, .

namely:—

“(1) The Registrar shall be a whole-time salaried officer of the University and
shall be appointed by the Syndicate for a period of four years from the date on which he enters upon his
office or tiil he completes the age of fifty-six years, whichever is earlier and on such terms and conditions
asmybeprmcribedbytheStamtes. '

(1A) The person appomted as Registrar shall be eligible for re-appomnnent for_
one more period subject to the provisions in sub-section (1).”; '

(b) in section 15, for sub-secfion (1), the following sub-sections shall be substituted,

namely:—

“(1) The Controller of Examinations shall be a whole-time salaried officer of the
University and shall be appointed by the Syndicate for a period of four years from the date on which he
enters upon his office or till he completes the age of fifty-six years, whichever is earlier and on such terms
and conditions as may be presaibed by the Statutes.

(1A) The person appomted as Controller of Exammatlons shall be eligible for
m—appomtmenl for one more period subject to the provisions in sub-section (1).”;

(c) in section 16, for sub-section (1), the following sub-sections shall be substituted,

namely:—
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*(1) The Finance Officer shall be a whole-time salaried officer of the University
- and shall be appointed by the Syndicate for a period of four years from the date on which he enters upon
his office or till he completes the age of fifty-six years, whichever is carlier and on such terms and
conditions as may be prescribed by the Statutes,

(LA) The person appointed as Finance Officer shall be eligible for re-appointment
for one more period subject to the provisions in sub-section (1).".

8. Amendment of Act 27 of 2005.— In the National University of Advanced Legal Studies Act,
2005 (27 of 2005),—

_ (a) in section 28, for sub-section (1), the following sub-sections shall be substituted,
namely:—

- *(1) The Registrar shall be a whole-time saaried officer of the University and
shall be appointed by the Executive Council for a period of four years from the date on which he enters
upon his office or till he completes the age of fifty-six years, whichever is earlier and on such terms and
conditions as may be prescribed by the regulations.

(1A) The person appointed as Registrar shall be eligible for re-appointlﬁém for
one more period subject to the provisions in sub-section (1).”;

(b) in section 29, for sub-section: (1), the following sub-sections shall be substituted,
namely:— ' '

(1) The Finance Officer shall be a whole-time salaried officer of the University

and shall be appointed by the Executive Council for a period of four years from the date on which he

 enters upon his office or till he completes the age of fifty-six years, whichever is earlier and on such terms
and conditions.as may be prescribed by the regulations. o

_ (1A) The person appomwd as Finance Officer shall be eligible for re-appointment
for one more period subject to the provisions in sub-section (1.”;

{c) in section 30, for sub-section (1), the following sub-sections shall be substituted,
namely:— ’

“(1) The Controller of Examinations shall be a whole-time salaried officer of the
University and shall be appointed by the Executive Council for a period of four years from the date on
which he enters upon his office or till he completes the age of fifty-six years, whichever is earlier and on
such terms and conditions as may be prescribed by the regulations. '
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_ (1A) The person appointed as Controller of Examinations shall be eligible for
. re-appointment for one more period subject to the provisions in sub-section (1).”.

9. Special provision regarding the existing Registrars, Controllers of Examinations and Fi imance _
Officers.—Notwithstanding anything contained in the Kerala University Act, 1974 (17 of 1974), the
Calicut University Act, 1975 (5 of 1975), the Mahatma Gandhi University Act, 1985 (12 of 1985), the |
Sree Sankaracharya University of Sanskrit Act, 1994 (5 of 1994), the Kannur University Act, 1996 (22 of
1996) and the National University of Advanced Legal Studies Act, 2005 (27 of 2005)'a_nd the Statutes,
Ordinances, Regulations, Orders or Rules made thereunder on and from the date of commencement of
this Ordinance, the existing Registrars or Controllers of Examinations or Finance Officers, as the case
may Be. of the Universities constituted as per the above said Acts shail be deemed to have vacated their
offices where they have completed a period of four years in their offices or have compieted the age of
fifty-six years, whichever is earlier. in the case of the Registrars or Controllers of Examinations or °
Finance Officers who have not completed a period of four ye.ars in office or fifty-six years of 'aﬁge"sha]f
continue to hold office up to a period of four years or fi ﬂy-snx years of age whichever is eartier. In the
case of the Registrars or Controllers of Examinations or Finance Officers appomted from othcn
departments and who have completed a period of four years in their offices or have completed the age of
fifty-six years and have vacated their offices by virtue of the provisions of this Ordinance, the law rélating
to the service conditions applicable in their parent departments shail be made applicable.

- 10. Repeal and saving.—{(1) The University Laws (Amendment) Ordinance, 2019 (21 of 201 9) 15 8
hereby repealed.

(2) Notwithstanding such repeal, anything dome or any action taken under the Kerda. .
University Act, 1974 (17 of 1974), the Calicut University Act, 1975 (5 of 1975), the Mahatma Gandhi
University Act, 1985 (12 of 1985), the Sree 'Sankaracharya University of Sanskrit Act, {994 (5 of '1199&),' .
‘the Kannur University Act, 1996(22 of 1996) and the National University of Advanced Legal"Smdies'
Act, 2005 (27 of 2005) as amcndcd by the said Ordinance shall be deemed to have been done or m.ken e
under the Kerala University Act, 1974 (17 of 1974), the Calicut Uniirersity Act, 1975 (5 of 1975), the .
Mahatma Gandhi University Act, 1985 (12 of 1985), the Sree Sankaracharya University of Sanskrit Act,
1994 (5 of 1994), the Kannur University Act, 1996 (22 of 1996) and the National Umvemty of‘
Advanced Legal Studies Act, 2005 (27 of 2005) respectively as amended by this Ordinance.

P. SATHASIVAM,
GOVERNOR.
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